
3905 GI/2015 (1)  

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 

 

 

 

 

 

 

 

 

 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 

PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la-   561] ubZ fnYyh] eaxyokj] flrEcj 15] 2015@Hkkæ 24] 1937   
No.  561] NEW DELHI, TUESDAY, SEPTEMBER 15, 2015/BHADRA  24, 1937  

कारपोरेट काय
 मं
ालय 

अ�धसूचना 

नई �द�ल�, 15 �सत�बर, 2015 

सा.का.�न. 695(अ).—क� ��य सरकार, कंपनी अ�ध�नयम, 2013 (2013 का 18) क% धारा 469 क% उपधारा (1) 

के साथ प�ठत धारा 73 और धारा 76 /वारा 1द2त ्शि6तय7 का 1योग करते हुए, कंपनी (जमा क% >वीकृ�त) �नयम, 

2014 का और संशोधन करने के �लए �न�न�ल@खत �नयम बनाती है, अथाCत:्-  

1. (1) इन �नयम7 का संGHIत नाम कंपनी (जमा क% >वीकृ�त) /Jवतीय संशोधन �नयम, 2015 है।  

     (2) ये राजपL म� 1काशन क% तार�ख को 1व2ृत ह7ग।े 

2. कंपनी  (जमा क% >वीकृ�त) �नयम, 2014 (िजसे इसम� इसके पMचात ्उ6त �नयम कहा गया है) के �नयम 2 के 

उप�नयम (1) के खडं (ग) के उपखंड (viii) के �लए �न�न�ल@खत रखा जाएगा, अथाCत:्- 

“(viii) Pकसी Qयि6त से 1ाIत कोई रकम, जो रा�श 1ाIत करने के समय कंपनी का �नदेशक था या 1ाइवेट 

कंपनी के �नदेशक का नातदेार थाः 

परंत ुयथाि>थ�त कंपनी का �नदेशक या 1ाइवेट कंपनी के �नदेशक का नातेदार, िजससे धन 1ाIत क% 

गई है, वह धन देते समय कंपनी को �ल@खत म� यह घोषणा करता है Pक यह रकम अWय7 से उधार अथवा 

ऋण या �नHेप >वीकार करके उसके /वारा 1ाIत �न�ध से नह�ं द� जा रह� है और कंपनी इस तरह >वीकृत 

रा�श का Yयौरा बोडC क% [रपोटC म� 1कट करेगी;” 

3. उ6त �नयम7 के �नयम 3 म�, 

(क) “समाद2त शेयर पंूजी और मु6त आरGH�तय7” शYद7, जहां-जहां वे आते ह̂ के >थान पर “समाद2त शेयर 

पंूजी, मु6त आरGH�त और 1�तभू�त 1ी�मयम खाता” शYद रखे जाएंगे; 
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(ख) उप-�नयम (8) क% सारणी के मद (ङ) और उससे संबं�धत 1Jविaटय7 के >थान पर  �न�न�ल@खत रखा 

जाएगा, अथाCत:्- 

“(ड़) cdकवकC  रे�टeंस इंfडया 1ाइवेट �ल. (cdकवकC ) बीडY�यूआर एफबीबीबी”। 

[फा. सं. 1/8/2013-सीएल-V] 

अमरद�प �सहं भा�टया, संयु6त स�चव 

�ट�पणः मूल �नयम सा.का.�न. 256(अ) तार�ख 31 माचC, 2014 /वारा भारत के राजपL, असाधारण, भाग II, खंड 3, 

उपखंड (i) म� 1का�शत Pकए गए थे और त2पMचात ् सा.का.�न. 386(अ) तार�ख 06 जून, 2014 और सा.का.�न. 

241(अ) तार�ख 31 माचC, 2015 /वारा उपांत[रत Pकए गए। 

MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 15th September, 2015 

G.S.R. 695(E).—In exercise of the powers conferred by sections 73 and 76 read with sub-section (1) of section 

469 of the Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules further to 

amend the Companies (Acceptance of Deposits) Rules, 2014, namely:— 

1.   (1) These rules may be called the Companies (Acceptance of Deposits) Second Amendment Rules, 2015. 

      (2) They shall come into force on the date of their publication in the Official Gazette.  

2.  In the Companies (Acceptance of Deposits) Rules, 2014 (hereinafter referred to as said rules), in rule 2, in sub-rule 

(1), in clause (c), for sub-clause (viii), the following shall be substituted, namely:— 

“(viii) any amount received from a person who, at the time of the receipt of the amount, was a director of the 

company or a relative of the director of the private company: 

Provided that the director of the company or relative of the director of the private company, as the case 

may be, from whom money is received, furnishes to the company at the time of giving the money, a declaration 

in writing to the effect that the amount is not being given out of funds acquired by him by borrowing or 

accepting loans or deposits from others and the company shall disclose the details of money so accepted in the 

Board’s report;”.  

3.  In the said rules, in rule 3,— 

(a) for the words “paid-up share capital and free reserves”, wherever they occur, the words  “paid-up share 

capital, free reserves and securities premium account” shall be substituted; 

(b) in sub-rule (8), in the Table,  for item (e) and entries relating thereto the following shall be substituted, 

namely:- 

“(e) Brickwork Ratings India Pvt Ltd (Brickwork) BWR FBBB”. 

 [F. No 1/8/2013-CL-V] 

AMARDEEP SINGH BHATIA, Jt. Secy. 

Note.—The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide 

number G.S.R. 256(E), dated the 31st March, 2014 and were subsequently modified vide number G.S.R. 386(E), dated 

the 6th June, 2014 and G.S.R. 241(E), dated the 31st March, 2015. 
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